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applicant in this Original Application, while 

working as 	in the Office of Bisoi S.O. appeared 

for examination for promotion to POstrnan,4ail Guard cadre. 

He qualified in the said examination, but he was not 

given appointment and therefore, aggrieved about this, 

he has come before the Tribunal seeking a direction to 

the Respondents for consideration of his case for appoint-

ment as Postman against any vancy in any Division, 

The Respondents have filed a detailed reply. The 

prcxedure for selection and appintxuent of Postmen from 

anong the lepartmental Class-IV and ED.As ... are explained 

in detail • It is admitted that 161 candidates from 

the EDAs Inc I ud ± ng the appi Ic ant appeared in the 

Examination. It is also admitted that the applicant 

qualified in the examination, but did not come in the 

merit list in the O.C. category. Sire there was no 

O.C. category vacancy and the applicant being a surplus 

D.C. candidate of this Diviio, it was not possible 

to offer him an appointment. 

We find that this Q.A. belongs to the year 1998 

and the counter has been filed in the year 1999 itself. 

Thereafter the case has been posted for a number of 

occasions, the last of which was on 7.11.2003. When 

the matter was called to-day, non(represented the 

applicant and the applicant himself was not present. 

However, Shri J.K.Nayak, learned Addl.standing Counsel 

was present and heard. Therefore, in view of the f3t 



this is a very old case of the year 1998, we proceed 

to decide the matter on merit. 	 4. 

It is not in dispute that the applicant was 

permitted to participate in the examination to try his 

chance for selection and appointment to the post of 

Postman. It is also not in dispute that he qualified in 

the oxrnn.thation • Mowver, it so happened that he did 

not cce within the merit list and within the nwber of 

vacancies available for D.C. candidates since the 

epartment did not have adequate number of vancies for 

D.C. candidates. It is in this background, the Respondents 

were not in a position to offer him any appointment or 

prcotion. Under these circstances, we do not find 

anything wrg on the part of the Respondents. Therefore, 

we do not find any merit in this O.A, which is 

accordingly dismissed, leaving the parties to bear 

their own cOsts. 1 	
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